S.No.7
IN THE NATIONAL COMPANY LAW TRIBUNAL
HYDERABAD BENCH -1

VC AND PHYSCIAL (HYBRID) MODE
ATTENDANCE CUM ORDER SHEET OF THE HEARING HELD ON
06-12-2023 AT 10.30 AM

IA (IBC) 1885/2023 in CP(IB) No. 139/7/HDB/2023
u/s. 7 of IBC, 2016

IN THE MATTER OF:

Mr. Ram Govind Reddy Narapa Reddy ...Financial Creditor

\& EREE OF C0OST COPY

M/s. Sathwik Projects Private Limited ...Corporate Debtor
GERTIFIED T BE TRUE ggpy

OF THE amiginaL
CORAM:- -
DR. VENKATA RAMAKRISHNA BADARINATH NANDULA, HON’BLE MEMBER (JUDICIAL)

... SH. CHARAN SINGH, HON’BLE MEMBER (TECHNICAL)
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d&“Counsel for the Applicant present.

This application has been filed by the IRP in terms of Section 12A of IB Code,
seeking for withdrawal of CIRP proceedings initiated against the Corporate
Debtor pursuant to the order of this Tribunal dated 30.10.2023, on the ground that
post admission of the Corporate Debtor into CIRP, the parties have settled the
matter where under the agreed amount has been paid by the Corporate Debtor to
the Financial Creditor. It is also stated that CoC was not constituted. Form-H
has also been filed. Perused the record of the photo copy of the settlement dated
10.11.2023 between the parties that has been filed.
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In the light of the above, we allow the application and order dated 30.10.2023

directing the initiation of CIRP against the Corporate Debtor is hereby re-called

and the moratorium ordered against the Corporate Debtor stands vacated.

Corporate Debtor is at liberty to function independently as per law. With these
directions, IA (IBC) 1885/2023 is allowed and disposed of.
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